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HOUSING DEPARTMENT

Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk,
Mumbai 400 032, dated 8th June, 2021.

NOTICE
MAHARASHTRA SLUM AREAS (IMPROVEMENT, CLEARANCE AND REDEVELOPMENT) ACT, 1971.

No. Bhusampa-2021/C.R.38/Zopani-2.---Whereas, on representation from the Chief Executive
Officer, Slum Rehabilitation Authority, Bandra, Mumbai, it appears to the Government of
Maharashtra that in order to enable the said Authority to implement the Slum Rehabilitation
Scheme in relation to the Slum Rehabilitation Area mentioned in the Schedule appended hereto
(hereinafter referred to as “the said Schedule”), it is necessary that the land specified in the said
Schedule (hereinafter referred to as “the said land”), should be acquired;

And whereas, as required by the proviso to sub-section (1) of section 14 of Chapter V read
with paragraph (A) of sub-clause (i) of clause (¢) of section 3D of Chapter I-A of the Maharashtra
Slum Areas (Improvement, Clearance and Re-development) Act, 1971 (Mah.XXVIII of 1971)
(hereinafter referred to as “the said Act”), the Chief Executive Officer, Slum Rehabilitation
Authority, Bandra, Mumbai, has, by his Notice No. SRA/Dy.Coll./City/3C/Sai Nagar/2017/19,
dated the 13th Jaunary, 2017, served in prescribed manner and also by notice published in the
daily Marathi newspaper “Loakmat” and English newspaper “Business Standard” dated the 13th
Jaunary, 2017 and also by affixing in the conspicuous part in the premises situated in the said
land, as provided in section 36 of the said Act, called upon the persons mentioned in column (6) of
the said schedule, who are the owners of the said land or any other person interested therein to
show cause, within fifteen days from the date of its publication in the newspapers, as to why the
proposal to acquire the said land for implementation of the Slum Rehabilitation Scheme for the
concerned protected slum dwellers should not be sent to the State Government for approval,

And whereas, the Chief Executive Officer, Slum Rehabilitation Authority, Bandra, Mumbai,
after considering the objections received in this behalf for the acquisition of the said land,

pleading received on behalf of the proposed Co-operative Housing Society of the slum dwellers,
entries as to the rights in the land record, reservation in development plan and the legitimate
request of the protected slum dwellers, by his representation dated the 17th February, 2021 has
submitted the report for the acquisition of the said land;

And whereas, as required by the first proviso to sub-section (1) of section 14 of Chapter V
read with paragraph (A) of sub-clause (i) of clause (e) of section 3D of Chapter I-A of the said Act,
on representation from the Chief Executive Officer, Slum Rehabilitation Authority, Bandra,
Mumbai, and after considering his report it appears to the State Government that in order to
enable the Slum Rehabilitation Authority to carry out the development under the Slum
Rehabilitation Scheme in the Slum Rehabilitation Area mentioned in the said Schedule, the said
land should be acquired;

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 14 read with
paragraph (A) of sub-clause (i) of clause (¢) of section 3D of the said Act, the Government of
Maharashtra hereby declares, by this notice, that it has decided to acquire the said land.
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SCHEDULE
District Taluka Village | C.T.S. | Approximate Name of the owners or other
No. area of the intrested person of the land
land decided decided to be acquired
to be
acquired (in
square
meters)
(1) (2) (3) (4) (5) (6)
1 Mataunga 319 198.16 198.16 Panline Antonio Minguel
.. D'Sanza
Division,
2 . 321 491.64 491.6 Girdharilal Valajibhai
Mumbai
3 City 343 328.60 263.46 Minoo Kaekobao Tata
4 344 382.95 308.96 Vicar of the Church of our Lady
of Dolours Wadala
5 396 173.08 173.08 Minoo Kaekobao Tata
6 399 191.47 191 .47 Hirabai Ramchandra Budhaji
Kini & Others
7 400 90.30 90.30 Gangabai Gokuldas Master
8 406 295.15 29515 Prabhakar Yeshwant Dhiwar
9 409 244,15 244,15 Goculdas Dayaram Master
10 410 617.90 617.90 Girdharilal Valajibhai
11 412 307.69 307.69 Vicar of the Church of our Lady
of Dolours Wadala
12 2/402 158.86 158.86 Girdharilal Valamji bhai
13 407 141.30 141.30 Minoo Kakobad Tata
14 16/292 | 280.94 280.94 The Indian Hume Pipe Co. Ltd.
Total 3902.19 3763.06
sq.mtr. sq.mtr.
Boundaries
C.T.S. No. On the East by | On the West by | On the North by | On the South by
Mataunga C.T.S. No. C.T.S. No. C.T.S. No. C.T.S. No.
Division, 342 343 320 318 324
Mumbai
City, 319
321 320 317 318 322
343 53 319 344 342
344 53 318 345 343
396 395 399,402 2/396 1/396
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399 399 11/292 9/292,11/292 401,402
400 399 11/292 9/292,11,292 401,402
406 402,405 1/406,407 401 408
409 410,415 11/292 407 11/292 415
410 411 409 1/402,408 415
412 53 415 411 413

2/402 53 402,1/402 404 411
407 406,408 11/292 11/292,1/406 409

16/292 7/292 6/292,413 413 346

By order and in the name of the Governor of Maharashtra,

S. B. TUMBARE,

Deputy Secretary to Government.
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